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continuous 'bookings' throughout the year, 
for the last many years; 

(b) whether it is a fact that the 
total amount of fces paid to each of 
the said artists in a single year was 
subject to deduction of income-tax 
at   source;   and 

(c) whether any income tax was 
deducted at source from this cate 
gory of artist during the last three 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) 
: (a) No, Sir. 

(b) and (c) Income Tax deductions are 
made only in respect of regular employees; 
no deduction has been made in respect of 
Casual Assignees. 

Allotment of Type III   quarters in   
Kalibari   Marg,   New   Delhi 

1435. SHRI BIR BHADRA PRATAP 
SINGH : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that a large 
number of Type III quarters are ready for 
allotment in Kalibari Marg, New Delhi for 
the last few months;   and 

(b) if so, by when these quarters are 
likely to be allotted to the Central  
Government employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) 90 type III 
quarters at Kalibari Marg have been com-
pleted   on   31-3-86. 

(b) The quarters will be handed over to 
the Directorate of Estates for allotment as 
soon as completion certificate, electric load 
and water connection is sanction: d by 
NDMC. 

Illegal     sale/construction   of houses   
in  Ashok  Nagar, Delhi 

1436. SHRI M. KALYANA-
SUNDARAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether the Delhi Development 
Authority and the Ministry have received 
any complaints from Ashok Nagar Welfare 
Association, Delia about the illegal 
sale/construction of houses going on the 
Ashck Nagar, Delhi; 

(b) if so, the details thereof; and 

(c) the steps being taken by Go 
vernment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) Yes, 
Sir, some complaints have been received. 

(c) DDA has lodged FIRs with the 
Police Station, Special Cell undei Sections  
3  and 4 of DIRT Act. 

Substandard work   in   Laxmi Nagar, 
Delhi 

1437. SHRI M. KALYANA-
SUNDARAM : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Delhi Development 
Authority lias received complaints from 
Welfare Association in Laxmi Nagar 
regarding substandard work carried out in   
1985; 

(b) whether the complaints have also 
been received regarding construction of 
drains which are not properly levelled 
resulting in dirty water flowing back; and 

(c) if so, when the repair work is 
     likely to be carried out? 


